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Monitoring of cases hy Cell on
transfer and Trade in Technology

3548. SH R l B.V. OESAI ; Will 
the Minister o f SCIENCE A N D  
TLCH NO LO G  Y he pleased to 
state ;

(a) whether the cell un transfer 
and trading in technology will moni- 
ter cases in coordination with the 
other conccrned Ministries;

(b) if so, whether the Techno
logy that India can offer will include 
agrobased and forest based Indus- 
trie ;̂ ; and

(c) the Countries where India can 
transfer its technologies ?

THE M IN ISTER  O F  SI A ‘lE  IN 
THE D EPA RTM ENTS OF SCI
ENCE A N D t e c h n o l o g y , 
ELFCTRONTC5; AND i NVIRON- 
MENT (SHRI C.P.N. SINGH) :
(a) On 25th July. 19R1 the Minis
ter of State for Science & Techno
logy convened an i iter-departmeiUal 
meeting to examine in details the 
present conditions for trade in 
technology and to analyse ciitically 
the cxpeiience gained by agencies 
which ai'e currently eng^iged in such 
activities and type of industry whicij 
can effect technology tr;insfer. The 
meeting discussed the various mecha
nisms that could be established, 
including the sctliiig up of a Cor
poration to deal with technolgoy 
transfer/a cell in the Department of 
Scieoce and I'echnology, involve
ment of Indian Embassies abroad 
etc. to coordinate and intensify 
efforts in the area of trade in tech
nology.

(b) With the expeiience already 
gained in many sectors of industry 
including agro-based and forest 
based industries, with a large num
ber of C'-nsuking Engineering Orga
nisations and chains of  National 
laboratories, India can legitimately 
claim to have built the necessary

infrastructure to participate in such 
technology transfer flows.

(c) hulia has in the past trans
ferred tecimology to several coun
tries including Kenya, Nepai. M alay
sia, Philipine and further coopera
tion in the field is possible with 
many developing countiies.

Legislation on Noise and 
Smell Pollution

3550. SH RI DIGVIJAY SIN G H  : 
Will the PRIME M IN ISTER  be
pleased to state :

(a> whether Government propose 
to introduce legislation on noise and 
smell pollution ; and

(b) if so, at what stage 
matter stands at present ?

the

THE M INISTER OF STATE IN 
THE DEPARTM EN i S OF SCIEN
CE A N D  TECHNOLOGY, ELEC- 
IR O N ICS A N D  E N V IR O N 
MENT {SHRI C. P. N. S IN G H );
(a) and (W. '! here is no proposal
at present to introduce legi-lation on 
noise smell pol''ition However, 
one of the recommend a tion-i made 
by the i cwari Committee is that the 
Department of Environment should 
have a Legal Wing which would 
enable it to review on a continuing 
and systemic basis existing environ- 
mentai legislation and suggest areas 
where new l.'gislation would be 
required. Tlie recommendation is 
under Government’s consideration.

IncrCflsiflR Pension amount of Ex- 
Servicemen

3551. SHRI R. K. 
Will the j'.Tinistc.' of 
be pleaded to stnto :

M H A L G I : 
D bPE N C E
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(a) whether there is any pro
posal under consideraiipn of Govern
ment to increase the pen'^ion amount 
of  the En-scr^iccmen in view of (he 
rise in pnccs of the csstfniial com
modities ai lafgt ; ami

(b) if  so, when the proposal will 
be finally considered 7

I H t  M IN ISTER  O F S i ATI IN 
THE M IN ISTR Y  OF D b F L N C E  
(SH R l SHIVRAJ V. PAXIL) : (a) 
Currently there is no proposal under 
consideiation to increase the basic 
pension o f  Ex-Servicemen However, 
taking into cofisidcnitton the riic iti 
the cost o f  livjng, pensioner:! are 
granted relief from time to time

(b) Does not ftrise.

Shortsge of raw mMteriah Tor 
. Industries in Northern Rugion

3552. SHRl R. N. RAKLSH ; 
Will the M inister o f  IN D U ST R Y  be 
pleased to ;>tate :

(a) whetlicr it is a fact that indus
tries in tlie norliiern region continue 
to face shortitge of critical raw maic- 
nals, ex « p t  for furnance oil, mainly 
doc (o the fiiiurc o f  the di'rtnhuti;>n 
mcchanistn arising out of ineflicient 
supply management and lack of 
transport facilities; aad

(b) if So, the details regarding the
study if any made by the Govern
ment in this regard and the reasons 
therefor ? ^

t h e  M INISTER OF IND U STRY  
AND LABOUR (SH R l N ARAYAN 
DATT TIW ARI) : (a) There is sonic 
shortage o f  a few categories o f  iron
& Steel items specially pig iron in 
thecoun tr> 'and  th^ northern region 
is also affcctcd.

(b) D ocs not arise.

Ccmeni for Irri^ ition  wirf Power 
Projects

3553. S H R l JA N A R D H A N A  
POOJARY : Will the Minister of 
IN D U S T R Y  be pleased to state :

(a) whether Govei nmenl have 
taken a policy decision to earmark ii 
certain qu-ntity of ccment to the 
needs of irrigatiun and power pro
jects :

(b) if so, the details thereof ; and

(c) the quantity of  cement ear
marked for Karnataka State for the 
purpose fi,r the year 1980-81 ?

THE M I N I S .1 R O r i N D U S l R Y  
A N O L A B O U 'l  NARAYAN
DATT I I W A R O ;  (a) Yes. Sir. A 
system ut pre-reservation of cement 
for the priority sectors of (rrigation 
and Power is iji force.

(b) T]ie dec;^ ion to pre-i’cservc 
ccrLain quantity of cement exclusi
vely for the prioi ity sectors t f Irrig«- 
tion and Power was taken by Govern
ment in It)78 According to the 
decision taken nodiveision of cement 
to  other sectors from the allocation 
made to these sectors is permitted. 
It was also decided that pre reserva
tion for these sectors under State 
Sectoi should not exceed 50% of the 
basic allocation of the State id the 
relevant quarter.

(c) An allocation of 3,52,275 
tonnes of ceniL-nt was made for Irri
gation^ & Power Projects in the State 
of Karnataka tiuring the year
1980-81.

Irregularities in Chemical kesearcb

3554. SHRl S. M. K R IS H N A ; 
Will the \Jinistci of SCIENCE AND 
TEC H N O L O G Y  be pleased to 
state :

 ̂ (■) whether glaring inadequacies 
tn the current status o f  chemical




